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[Mr, Chairman]

Patel concerning the air-conditioned travel
facility. This is at the introduection stage
There is another Bill by Shri Barupal
which is coming for consideratiofi later on.
It is, perhaps, confusing for thc Members
1o know as to which Bill is under consi-
deration. Is the hon. Meémber prepared
to withdraw the Bill ?

ot wu ol : A0 Faeelt @ B 72
19 F |

SHRI MANIBHAl J. PATEL :
Sir.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce
a Bill further to amend the Salaries
and Allowances of Members of Parlia-
ment Act, 1954.”

The motion was negatived

No,

16:83 hrs.

REPRESENTATION. OF THE PEOPLE
(AMENDMENT) BILL*

‘Insertion of new section B6A)

SHRI 8. 5. KOTHARI (Mandsaur) :
Sir, | beg to move for leave to introduce
a Bill further to amend the Representa-
tation of the People Act, 1951.

MR. CHAIRMAN : The question is :

“That leave be grifited to imroduce
a Bill further to amend the Represen-
tion of the People Act, 1951."

The motion was odopted.
SHRI S. 5. KOTHARI : I introduce
the Bill.
16.53 brs.

SALARIES AND ALLOWARCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

(Amendment of sections 3, 6 etc )
By Shri P. L. Barupal
st g0 wWro awHT (W) ¢
s e, & et weat £ A wEg

APRIL 34, 1948

M.Ps (dmde) Bilt - J68

Faeat & ¥qw aq1 w wfefugw, 1954
¥ wrt gty w1 T fadws o frar
frar s

aaIfa wEmEY, W wAT & T

ofigw & Swg ATl €Y sremawar
F oAt A X dna a@ W@ (&EwA)

- sfafraw gegy PFar a7 1 3w & a0 W

6 H%F F Aty agent ff e WA
u¥t of | g ¥ oz wifgw & fF gw
farfrey oot 7 gpen F ofic 37 & zfie-
#r Y eqry X v ow 2% qy fogw w7
@ famr w fody 0% & qm &3
(wrwwwr) ity g wOR W A
arafeee 3 | W fSas ¥ araw § W
HA A oF qE ¥ M9 wwew eqried
far o gart swgfaee wid, fomr & =0
satfrda @y, A q@o Ao o,

st Fone weat (9) ¢ ATA w@
wE?

ot o ®y wrEq™ - wsg, § A9
TEY T g 1 qw arfeq) & 4N A gAE-
wasft 7 aw frar fF wmawaw  oifeiEw
T %t @ fao £ grg $ O 87 Srfe 5
WY | & g0 ALY qreerr, Afwwr KR whar

_mﬁﬁﬁﬁﬁﬁvﬁmmgu

SHRI UMANATH (Pudukkottai) ;
is having double standards ?

Who
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of clarification.
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*Pablivhed i Gazgtee of India Extraordimary, Part H, Section 2, dared 26.4.68,
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MR. CHAIRMAN . Motion moved :
“That the Bill further to amend the
Salaries and Allowances of Members
of Parliament Act, 1954, be taken into
comsideration.”
There are some amendments.
Banerjec has given an-amendment...

Mr.

SHRI S. M. BANERJEE (Kanpur) :
Please read it out, Sir. Let them know
what it is.

MR. CHAIRMAN : The hon. mem-
bers will understand it. The amendments
of Mr. S. M. Banerjee, Mr. Tridib Kumar
Chaudhari and Mr. Jharkhande Rai are for
circulation. )

Is Mr. Banerjee moving his amend-
ment ?

SHRI
move :
“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the first day of the next session.”™

S. M. BANERJEE: Yes. I

MR. CHAIRMAN :
Rai is not here.

Mr. Jharkhande

Mr. Tridib Kumar Chaudhary. Is he
moving his amendment. =

MR. TRIDIB KUMAR CHAUDHURI
(Berhampore) :  Yes, 1 move: .
“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 2nd September, 1968."

MR. CHAIRMAN :
Gowd.

Mr. Gadilingana

SHRI GADILINGANA GOWD (Kuyr-

nool) : My Party has given frecdom of
speech and vole on this Bill to all the
members of the Party.
:  About a forinight ago, an' informal
Committec represepting all partics’ was
constitided and it had about four -sittimgs.
This Committes has unanimously agread to
recommend some facilities...

AN HON. MEMBER :
animously.

No; oot un-

SHRI GADILINGANA GOWD : It
WBs uwneojmous. What can ] do if they
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dany afterwarde 7 1 would like to he very
frank. Let me be true to my conscience.
I would not go back on the unanimous
decision that has been taken by the com-
mittee. The amendments moved by Shri
Tenneti Viswasathan, etc.. most of them,
have been unamimously agreed,

If you want the Members of Parliament
to work honestly and efficiently, lo serve
the people, all these facilities are necessary.
This committee has not recommended either
an increase in salary or an increase in the
dally allowance. 1 may submit to you for
your information that this committee con-
sisted of Mr. Rabi Ray, Mr. Kanwar Lal
Gupta, mysell on behall of the Swatanira
Pariy, Mr. Kandappau on behalf of the
DM.K....This was a unanimous decigion.
I am now told that most of the rocommen-

_dations made by this commiltes can be

implemented by the Government by amend-
ind the rules, by referring the matter to
the Joint Committee.

I, thorsfore, appeal to the Gevernment
to refer this matter to the Joint Committee
on Rules so that proper (facilities are
given to Members which. I am sure, will
ecaable Members to serve the people more
effectively. -

Mr. CHAIRMAN  You want the 8ill
to be referred to a Joint Committee.

BHRI GADILINGANA GOWD : Joint
Committee of both Houses.

MR. CHAIRMAN : Of Rules? 1|
wanted to be clear. The hon. Member.
il 1 have not misunderstood him, has made
u referepce that it should be referred to
a Joint Commitiee on Rules. That is what
the hon. Member said.

1700 hrs

SHRI GADILINGANA GOWD : The
Joint Committee of the Houses meant for
giving facilities to Members of Parliament.

MR. CHAIRMAN :
Comamiitee ?

Joint  Select

SHRI1 GADILINGANA GOWD : Joint
Committee .

MR.  CHAIRMAN : Is thers ‘any
ampndment or jé it just a suggestion ?
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SHRI GADILINGANA GOWD : It is
a suggestion.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : There has been some
controversy going round this Bill. Ori-
ginally it was thought that no controversial
Bill relating to the Members' emol s
and salaries should be pushed through
the House. So this is a matter on which
the Government itself should have taken
the initiative having regard to the consensus
of opinion as ascertained by it. But the
Government some how feels that it is all
the job of the Members. ’

So far as the Ministers’ emoluments
and salaries are concerned, the Members
should interest themselves and vote with
them, but when it comes to the perguisites
of the Members the Government have very
nicely said, ‘Itis all Members’ business
and if all the Members agree, we will put
through any amendment which you desire’.

Very well. Now it has been suggested
that a Committee may be appointed. That
was what was exactly donz. though infor-
mally. In the initial stages I was not
there. Members representing various
Groups were present ; there was some
difference of opinion on some points ; but
ultimately, excepting on one or two points,

I beligys, the amendments that staad in my
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name and in the name of some others,
represent the consensus of opinion.
(Interruptions) and also they represent the
consensus of language. The language itself
was not mine, nor was it that of the hon
mover of the Bill. 3
There were others who did it though
one or two of them afe obliged to be
silent now. When all this was dqnc
and 1 personally thought that there was
some unanimity about this, and if there
was any small difference that could be
rounded of by the opposition leaders, by
the leaders of the various groups meeting
together. | am not sure whether that
has been dome. If that has been done
perhaps this controversy would not have

arisen. But even now I feel that there
are several points on which there is
agreement. [t is true, Sir, that some of

the requests looked like exaggerated claims
of these hon. Members. Every day we
hear Mémbers say that we are soverecign,
we are a sovereign Parliament and all that
and Members naturally believe, some of
them wrongly believe, that they should
also have some decent perquistes. That
is the sum of their fault. But if there is
opposition, my humble suggestion is it is
open to the Goveroment to move the
amendment to say that this Bill could be
referred to the Joint Rules Committee
where these things could be discussed.
Miny of the things which have been
suggested and which are hardly contro-
verted are things which could be done
very well by the change of rules. Amend-
ment of the Act is not necessary for all
these things. And if the Committee is
unanimous, perhaps to the extent of the
unanimity the Government can adopt them.
If it is a Joint Select Committee we would
have to wait for long time. The Rajya
Sabha must open and all these things will
have to be dome. But what I submit is
this, that the Committee can go into the
matter. We need not start exchanging
words, because it is easy to criticise each °
other and the game has already started
in that cornér. [ don't want to do that.
What I submit is this. If the Minister
of Parliamentary Affairs can move an
amendment referring it to that committee
we need not discuss the details here. The
Members are already there in the Com-
mitiee and they can discuss these things -

#8d i whatever they de, of course the
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whole House will agree to it. Only let
it not be said by the public or let it not
be told by some of our own Members that
we are making some exaggerated claims
about ourselves,

17.07 brs
[Mr. Speaker in the Chair)

Personally, Sir, I am one of those who
believe that we need not have started
the salary system at all. Even today I
will be quite ready if you say, “You will
have no salary at all. You come here at
Government expense, live in some hotel,

. they will give you D. A. and you go home.
There are no other perquisites”. It is
not necessary that they should have
perquisites nor is it necessary and proper
io that case to burden them with as much
work as is demanded of the Members of
Parliament. It is easy for us to say that
io this poor country we should not claim
anything. There are hundreds of argu-
ments and 1 can argue in that light. But
it is also necessary for us to see whether
by our own experience we are able to
dischargs to the best satisfaction of our
conscience all the responsibilitics that are
devolved upon us. . Personally. Sir, [ can
cite my own case. | have been in public
life since 1921 or 1922. Even since then
1 have been spending what I had in my
house excepting for a briel period of three
or four years ; I think we have been most
of spendingon our own. There is nothing
wrong in so spending because we have come
on our own, nobody has invited us Lo come
to public life. However, some Members of
Parliaments of the world have believed that
Members of Parliament should have some
perquisites in order to keep them comfor-
table, in order to make them a little more
responsive, and also to fix responsibility

upon thém, that they shall discharge the -

duties which devolve upon them after
elections. Therefore it is only in that
light - that certain - perquisites are being
given in the Parliaments of the world.

It is true that we are a poor country.
It is equally true that many of us are poor
‘Therefore, instead of going into all
those details now, I would again
request the Minister for Parliamentary
Affairs to move an amendment to refer
it 9 the joint “committe s and whatever iy
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done, whether it is mere or- less or if the
Joint Committee says, no, there shall be
no further prequisites, we shall all be
happy. If this falls through we will not
be sorry. If it passes we need not worry
ourselves further on this matter.

MR. SPEAKER : Regarding this Bill,
I do not think that the matter can be
referred to the Rules Committee, If hon.
Members want, they can have it referred
to a separate committee consisting of the
same Members.

SHRI SRINIBAS MISRA (Cuttack) :
A joint meetting of the Rules Committees
of both Houses.

MR. SPEAKER : It is not the Rules
Commiltee ; there is already a committee
on Salaries and Allowances of Members of
Parliament.

SHRI TENNETI VISWANATHAM :
I beg to be excused for having given a
wrong name to the existing committee.

SHRI SEZHIYAN (Kumabkonam) :
Sir, without going into the merits of this
Bill. which is not desirable at this stage,
I want to correct one wrong impression
that has been created as if the Members
or repr tatives of diffe parties
worked ina committee and came to certain
conclusions and some Members or some
parties have now backed out.

As far as my party is concerned, [ can
explain the position. Regarding the other
parties, let them explain their position
themselves. Shri S. Kandappan was
representing our party, and he came and

reported to us what was happening. He
told us that such and such were the
suggestions put forward. For example

regarding the pension schems of Rs. 250,
he said that our party would not accept
it. T think he had converted some others
also to that view.

AN HON.-MEMBER :
the bill.

It is there in

SHRI SEZHIYAN : 1 do not want to
quarrel over whether it is ia the Bill or
not. In the amendment given notice of
Shri Tenneti Viswanatham and others this

peosion of Rs, 250 is thers. Regarding
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{Bhyi Serhiyap)

PTO, servant's pass etc. alse we had said
that we would not agree. 1 do not want
to go into these details at this stage.

1 only wamt to put it oa record now
that there had been unanimity. Let us
not say thet all these thisgs had been
agree to unanimeusly.

Even mow, ] would submit that there
is no clear copception in the mind of the
hon. Mover or the other Members in
regard to the provisions in the Bill. Some
say that it should be referred to a Joint
Committee, some others say that it shounld
be referred to the Joint Rules Committee
and so on. We do not have any prece-
dents for referring a Bill to committee
which is not constituted specifically for
the purpose of having that Bill referred
to it. OF course, if we want to refer it
to a Commitiee 1 think it could be done.

But I want to urge that there should
not be any undue haste in regard to the
passing of this Bill. People should not
think that we are in a hurry to vote some-
thing for ourselves. It is troe that we do
require certain facilities. What those
facilities should be, how they should be
given and so on are matiers to be gone
jnto. 1 am not against facilities, but let
us not be in @ hurry to pass this thereby
giving the impression to the outside world
that we are very much in a hurry and before
the 11th May, we want to vote for our-
sclves something.

SHRI R.K. AMIN
Who is in a burry.

(Dhandhuka)

SHRI SEZHIYAN : Prof. R. K. Amin
is not a burry. 1 would submit that maay
things need careful consideration. In regard
to facilities such as telophones etc. also we
are agrecable, but bow these facilities
should be given should be gonme into in a
detailed way by the representatives of the
parties or by a committee consisting of
Members nominated by you or elscted by
the House, so that afterwards Members
cannot come and say that this had been
agreed to unanimously, that had not been
agreed (o unanimously and so on. At
present, it is possible that somebody might
have agreed to something at first but after-
wards gone bagk om it But as far g my
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party is concermed, I have explained the
position.

The Bill contains a provision for a
daily allowance of Rs. 50. I do not think
l!m anybody has yet agreed to this prowi-
sion. ’

Further, most of the things have not
been very happily worded. There are som=
portions in a clause to which we may agree
while there are other portions to which we
do not agree. So, voting here would be a
very difficult affair. Therefore, everything
needs verv careful consideration. So, 1
suggest that it should be gone into by a
committee appoizsted by you or elected by
the House, and if that is done, we would
be agreeable to that course.
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SHRI R. K. AMIN : The leaders

take big bunglows and the members are
given ordinary flats.  What about thai 7
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wrT A far #1
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MR. SPEAKER : Let the hon. Member
say what he has to say. In this way we
cannot carry on the discussion. By shout-
ing and counter-shouling, we cannot proceed.

SHRI SRINiIBAS MISRA I take
strong exception to Shri Limaye saying that
everybody is sub-letting his flat.
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st wy faad : &5 s B—aN
Agl SRt | FY9 AET FEr—ag & T8
FETE

MR. SPEAKER : He did not
‘everybody’.

say

SHRI M. N. REDDY (Nizamabad) :
On a point of order. Whether he has used
the word ‘everybody' or the expression
some members or ‘mest of the members’, |
would humbly submit to him that as a res-
ponsible member who is also the leader of
a Party, by making such statemeats he is
reflecting on the dignity of the House and
we are not giving a better impression of
ourselves and this august House. We talk
of this ‘sovereign House’, ‘august House'.

Such a remark is derogatory to the
dignity of the entire House. It is better
we avoid such phrases to make our points.
We can use better language to mike our
points. I strongly object to this.

SHRI THIRUMALA RAO (Kakinada):
My submission is, Mr. Madhu Limayz has
already given his advance opinion in a long
column in the Hindustan Times today on
the merits of this Bill. [ would appeal to
him to confine himself 1o the merits of the
Bill without aspersions and help us to have
a smooth discussion about it. There is no
question of one being more patriotic than
another.

MR. SPEAKER : He did not say all
Members: ; he said some Members.
(Interruptiony All Members, is it so ? (Inter-
ruptiony No. 1 do not think so. From
what I heard vou can verify it from the
records—he did not say all Members.
Some Members have done it. This was
raised earlier also ; nol now only. Shri
Hem Barua or somebody had raised it
Anyway, as suggesled by Shri Thirumala
Rao, let us not try to insinuate anybody.
All Members are hon. Members. There is
no dishonourable Member. Let us resume
the debate, and let Shri Madhu Limave
confine himself to the point.

st wq fowd : fage aft < @
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MR. SPEAKER : What is this “Madhu
Limaye, Madhu Limaye™”. Is it a market
place 7 You are addressing *Madhu

Limaye, Madhu Limaye"™ as if you are
addressing a public mecting or some

election meeting. You should address
the Chair. You should not shout
“Madhu Limaye, Madhu Limaye”. Even

shouting I do not mind, but you are call-
ing him and shouting as though this kind
of thing is absolutely parliamentary. For
Heaven's sake do not shout like that. You
can have your say later on. But let us
continue the work in a calm atmosphere.
Please do not disturb him. 1If you do not
agree with him, you will have a right to say
later on. (Interruption) Whoever wants to
speak, he may ‘give me his name through
the Whip.
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MR. SPEAKER : What is this pension 7
1 do not understand. Is it life pension ?

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : At the age of 60.

SHRI TENNETI VISWANATHAM :
In the original Bill itself, it is there.
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SHR! CHENGALRAYA NAIDU
(Chittoor) : To discharge their duties,
Members of Parliament should be given
some assistance, but the public should not
feel we are misusing our powers of legisla-
tion. If Members of Parliament are not
to be purchased by Americans, Russians
or Chinese or by moneybags, they
should be paid at least sufficient daily
allowance. Evervbody cannot afford to
spend frém his pocket. Some poor people
are also there as members. If they are
not paid properly, hereafler only rich
people will stand for elections and will
come here. Others will not be able to
come.

But we should also realise that there
are so many poor people and low paid
eroployees in the country and we are notable
to do much for them. So, there is no right
for us to ask for more salary.

This is my personal opinion. 1 am not
talking about the Congress Party. Regard-
ing daily allowance, they are now paying
Rs. 3. It is not at all enough here in
Delhi. The cost of living has gone up.
We get so many guesis during our stay
here. We have not only to attend to them
but even purchase railway tickets for their
return journey and send them back to their
places. What we request is, instead of
Rs. 31 you may give us Rs. 51 as daily
allowance when the Parliament is in session,
not at other times. [ feel that we should
not ask for pension. It is not at all good.

We bave no right to ask for it. By God's
grace we have come here.

MR. SPEAKER : By the voters’
grace, :

SHRI CHENGALRAYA NAIDU :

By the people’s grace we are here. When
weare here with their good wishes we
should not claim any special pension for
us. House rent comes to about Rs. 75 or
s0. We should not grudge paying this
Rs. 75 for A class accommodation and we
should not ask for rent free accommoda-
tion. The charges fot electricity and
water if we use only for our own purposes
would not be more tham Rs. 40 or Rs. 50
If it is used by some others also then it
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will go to Rs. 100 or Rs. 200, We cannot
help that.

Coming to postal facilities 1 feel that
service stamps worth about Rs. 50 may be
given to the Members so that they may
use them to contact their constituencies
and also to represent to Government. We
are already having u free telephone. In
stead of asking for anything mose we should
be satisfied if wrong claims are not made
on us. [t is enough if the hon. Minister
gives an assurance that wrong bills will not
be prepared and the amounts claimed from
us.

] Jo not agree with the suggestion re-
parding pravision of a stenographer. To-
morrow | may show my cook or driver as
my stenographer and claim the ameuat.
I know that everybody will not do that.
Every Member is an honourable Member
of this House and he will not do such
a thing. But it is not only enough if you
are honest you must appear lo be honest
also. It will be enough if some more
stesogeaphers are added to the poof of
nwphminmw&nmmy
make use of themr whenever required.

A suggestion has been made that we
should be provided with tractors when we
g0 to our constituencies. This is not a
good suggestion. Everybody is not a
farmer. Evem if we are farmers, why should
Parliamemt Members get this special faci-
Kty. ¥ can understand asking for a car to
tour ewur comstituencics, but is anybody
going to travel in his constituency in trac-
tors. This is also an unusual demand and
shoukd mot be agreed to.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The suggestion is to give trans-
port facilities and not tractors.

SHRI CHENGALRAYA NAIDU : A
clase railway pass should be given. But
pe extra third class tickets shouhd be allow-
ed. The proposal mede is to give travel
facilities for a Member's family and depen-
dents nmumbering six at a time to travel
throughout India. This is very bad.

I would like to bring 1o your notice the
need to give air travel facilities. It is not
aluxury. If a Member wants to discharge
his duties properly and be present here to
atiend the Parliamept Session and also
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altead to his constiluency during week-ends,
the time factor is the most important
thisg,

Saturdays and Sundays are holidays.
If we are allowed 1o go to our constituen-
cies, not every week but at least once in
two weeks, by plane, we cam go on Friday
cveming and return om Moaday morning
This should be allowed. MNow, as it is, for
the duration of three months we are allow-
ed oaly two trips to osr constituency,
which is quite inadequale. So, we ure
now not able to discharge our duties to
our comstituency properly. So, we should
be allowed m~re trips. If the Members
want to go to any other plaece in theé
country, they must be allowed to pay the
differeace between the railway ticket and
air fare. Between their constituencies and

Demi more trips should be allowed.

SHRI S. M. BANERIJEE (Kaopur):
Sir, 1 wish to make it clear on behalf of
my group......

AN HON. MEMBER :
group 7

Which is that

SHRI S M. BANERJEE : CIP in the
Lok Sabha. | want to make it clear that
there was no uoanimity, no ¥agreement in
the committee und the CPI group met
yeslerday, considered every aspect of the
Bill and we have come to the conclusion
that this Bill should be opposed, that it
capaot be adopted as it is. Some amend-
ments have been brought to this Bill which
are said to be unanimous. | am sueprised
to not that evan by those amendmeats more
things have been added which did not
appear in the Bill. Let us analyse the
various provisions of the Bill.

MR. SPEAKER :
4 big speech.

SHRI S. M. BANERIJEE : It starts
with the allowance. What is the allowance
demandsd ? Rs. 50 per day. After ask-
ing for everything, pension, free electricity,
free house, allowance of Rs. 50 per day, to
gime it a Gandhian touch, it is said at the
end that each member should have a free
third class pass for travel by a widew or
somebody else. It says.:

Let him pot make
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“Every member shall be provided
with two frec nopn-trapsferable third
class sleeping berth railway passes,
one in the name of the meossber and
one in the name of his/her spouse, as
the case may be, and in the case of a
bachelor, © widow or widowed me-
mber..."

We cannot support the Bl as it is, I
realise the difficulties of the Members. 1
do not say that there are no difficulties
We receive volumes of correspondence and
we have to answer them. We have to
type the replies. So, we have to engage
some sitenographer part time, because we
cannot afford to pay them full-time. They
are necessary. But why should thert be a
stenographer for each member at a cost of
Rs. 200 per month ? [ charge the Minls-
ter of Parliamentary Affairs for not provi-
ding stemographers to ecach group here.
This is highly objectionable. Each group,
each party should be provided with steno-

graphers.’

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The hon. Member is also a party to the
people who took the initiative in this
matter, Afier having encouraged them to
come to some conclusions, he now says he
opposes them.

SHRI S. M. BANERJEE: There was
no unanimity there. Even thenm, [ agree,
oD some points. Suppose some postal
facilities are given ; [ can understand that.
But if there is going to be free trunk call,
what will happen 7 They will go on mak-
ing trunk calls to Bombay and Madras and
that facility will be misused. I do mot
want any concession which can be misused.
Then, they are asking for PTO for six me-
mbers of the family.

Now, this is the amendment by my lear-
ned friend, Shri Tenneti Viswadatham and
others. What does it say 7 It says that every
Member shall be provided with six PTOs a
year for the members of his family and de-
pendants, not exceeding six in number.
Sir, we are practising family plaoning.
And we ask PTO for six family members.
It isa paradox. I cannot imagime this,
What will the people think ?. They will
58y, “Look here. The M.P. has a family
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consisting of six mombers aad they travel
wherever they like throughout the country
and they ask the people pot to produce

Sir, Jot this Bill be withdrawn and let
us appoint a Committee. Let us know the
genuine difficulties of the Mombers of
Parliament. Take, for instance, the tele-
phome facilities. 3600 calls are free and
they also be free in the coastitueacies be-
cause M. P.’s telephone is a public tele-
phone for evervone,

" Sir, 1 oppose the Bill moved by Shri
Barupal. 1 request you and, through you,
the Minister of Parliameatary Affairs to
appoint a Committee. [nterruption) Shri
Barupal is very angry with me. May [
tell him I have not done anything, 1 have
not sold any car with a profit of Rs. 2000
or Rs. 30007 I have not taken any car
nor [ have sold any car. What I say is
let us not lose our temper. Let us mot
wash dirty linen here. Let us do some-
thing which is proper so that the people
may be convinced in this country that if
we cannot give them a higher wage, we,
the M.Ps, do oot get much more for our-
selves. With "these words 1 oppose the
Rill and 1 suggest that there should be u
Committee appointed to consider the whole
thing.
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MR. SPEAKER : Is he proposing
some Committee ? What is his suggestion?

He may give his suggestion. He seems to
be going to some other subject,
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MR. SPEAKER : Is he proposing
some Committee 7 What is his suggestion

He may give his suggestion. He seems to
be going to some other subject.
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MR. SPEAKER : Was the Committee
appointed by the House or by the Govern-
ment ? :

DR. RAM SUBHAG SINGH :
not appointed by my Department.

It was

MR. SPEAKER : I am just seeking
a clarification. Was the Committee ap-
pointed by the Government or by the
House 7 Who appointed that Committee ?
What is the sanctity of this Committee ?
Let us hear the hon. Member,
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MR. SPEAKER : All that the hon.
Momber has mentioned is good. But thaj
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has no legal sanctity. It was not a com-
mitiee of the House and it had no status.

oft gerelt v arww AR A 3
w2, Qmﬁﬁaifwglﬁﬂﬁﬂw
& gy vl qeEeg wend & fafrex
%ﬁ:mﬁﬂmﬁa‘ﬂ#ﬂﬂ -
IS WIE AE W qregee § v fnsdy
oY w98 ¥ faad ooft ordier & aFr g,
- ZEE AT F@T T |

SHR! SAMAR GUHA (Contai) : 1 do
not want to make a claptrap speech nor do
1 want to speak with a split mind. 1 have
no doubt that the Members of this House
draw benefits and emoluments far less than
many of the clerks in many of the Parlia-
menis of the world. But keeping in view
the millions of moving skeletons in our
country whom we represent and also keep-
ing in view the fact that we have the
sovereign right to increase benefits for our-
selves, my party is opposed to increasing
any benefit, any emoluments or salaries just
1o give a better facility for living our life
in a luxurious atmosphere or to increase
the so-called standard of our life or to in-
crease our comforts.

But to serve the people, Lo serve, as [
have put it, the millions of the movikg
skeletons of our country, to serve lhem in
better way, | do feel that our efficiency
should be increased.

1 want to relate my personal experience.
Fortunately, 1 have not been born with
a silver spoon in my mouth. [ have taken
leave from the University without salary
and come here to serve the people, just
trying to serve them in an honest way.
After 1} years. 1 will frankly tell you I
feel fatigued, tired and sometimes irritated.
I work upto 12 midnight and rise in the
carly morning to start my work at 6. But
what do I find ? Everyday such bundles
of letters and papers are coming inas |
cannot tackle. What can 1 do? 1do
not know what is the experience of other
friends. 1 will again frankly make this
admission that it is not possible for me
cven to go through a small fraction of the
parliamentary papers we receive ; for the
last six months, I have not been able to
read even a book or write an article.

"Therefore, trying to serve the people as -
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much as I could, T feel almost irritated now
because I find it has become impossible
even to acknowledge the letters we receive.
Therefore, we are proving discourteous not
only to our electorate but even to ourselves
as parliamentary functionaries.

Some of my friends like ShriS. M.
Banerjee have their own view on this. He
is fortunate in being a trade union leader.
Tam a Bengali. I get dozens of Bengali
letters. If there is one secretary from the
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" pool available, how will he be able to go

through the Bengali Jetters and answer
them ? Therefore, 1 feel that every member
should be provided with a stenotypist
secretary.

Secondly, as has been suggested, free
telephone and postal facilities should be
allowed.

Thirdly, those who come from rural
constituencies —they know how difficult it
is to go there and to tour our constituen-
cies and maintain contacts with the elector-
rate—should be provided some sort of
transport facilities. This should be pro-
vided at least to those who represent rural
constituencies.

Lastly, 1 do not want to go into the
merits of this Bill. In my opinion, it has
to be changed almost lock, stock and
barrel. But [ want that a Committee
should be constituted taking advantage of
your initiative or there may be a Select
Committee so that it may go into the
merits and see how best we can increase
our ecfficiency to serve the people. This
is a matter that has to be coolly thought
over and considered as to what are the
lines on which we can increase our cﬁzr
ency to serve our people.

MR. SPEAKER : From what I could
gauge from the speeches of all the parties
as far...

SHR1I UMANATH
Not all the parties.

(Padukkotiai) :

MR. SPEAKER : 1 know he has not
spoken. All are opposed to the Bill as it
is. On that, there is no difference of opi-
nion. Shri Jadhav spoke sbout an infor-
mal committee having made some sugges-
tions. But that has no legal sanctity. It
was not a regularly constituted Committee
of the House or anything of that kind or
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[Mr. Spca'k_er]

even of Government. They have made an
effort and suggested certain things.

‘But from-the speeches made, it is clsar
that some facilities are oecessary. That is
the theme. We do not want pension ; we
do not want travelling allowance for
families and all that. But some facilities,
whether it be postal facilities and so on
are required. But these cannot be dis-
cussed and considered on the floor of the
House. Which facilities are necessary,
which are not—1 do not think it will be
possible 1o consider that here.

If all of you are agreed, some facilities
—not salaries or finances or anything —and
what those facilities are can be considered
by a small committee as suggested. May
1 request Dr. Ram Subhag Singh to have
his say. Let us hear him. Let us clinch
the issue. ’

18.00 hirs.

SHRI R. D. BHANDARE (Bembay
Central) : 1 would like to speak—

MR. SPEAKER : Mr. Bhandare, be-
fore you came here, all the others have
been getting up. Mr. Umanath, represent-
ing his party, has not spoken yet. Evea
bis party has not yet spoken.

SHRI R. D. BHANDARE : It is not a
question of party. It isa guestion of a
rising mew class-conscieace, and it should
be effectively met. What are the principles
underlying the suggestion of giving faci-
lities shoold be discussed, Oaly two or
three minutes. -

MR. SPEAKER : Thatis whatl am
saving. They are all upanimous on this :
all of them are opposed to the Bill as it
is.

SHRI R. D. BHANDARE : 1 am not
opposed to the Bill at all. Therefore 1 am
speaking ©

MR. SPEAKER : There is no question
of your speaking. 1 have ‘Dot permitted.
you. Will you kindly sit dowa? There
are other Members who have been waiting.
1 do not think 1 have given-them a chance.
Even the Congress parly scal me a list,
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I have not given them a chance. We have
already spent nearly two hours on this.
One party has not at all spoken yet.
(Interruprion). Shri Umanath. o

SHRI UMANATH : Sir, at the outset
I would like to say that all these things
should not have been raised. Dur Member,
Shri Jyotirmoy-Basu, as soon as he saw in
the press that our party’s name was men-
tioned and that all parties have accepted
certain proposals, clearly stated that this is
absolute distortion. That is the first point.

Secondly, he has told that committee~—
we have to make our position clear—and
the members of that so-called committee
that whatever proposals were Ciscuossed
there would be submitted to our party and
after the approval by our party will be
accepted by us. That has boen made
clear. When this is the position, this sort
of proceeding with the matter was vary,
very wrong.

So far as the Bill is concermed we
tooth and nail oppose this Bill. 1am
giving just an example. They want two
third-class sleeper passes; already we are—
apart from free passes —given one TA, one
first-class additional TA and one third-
class additional TA. If I want to bring
my wife, | can purchase a first-class ticket
and bring my wife bere.  (Interrwption).

MR. SPEAKER : Ho is saying on bo-
half of his party : not your party.

SHRI UMANATH : So, we cannot
accept basically all the provisions of the
Bili, such as second-class pass, pension,
rent-free  accommodation, etc. So, we
have to oppose it tooth and aail.

Then a proposal has been made that the
Bill can be referred to the Select Com-
mittee. We cannot accept that proposal
because reference to the Select Committee
means we have to refer this Bill to the
Select Committee which we cannot accept
at all. It will be wrong. We have no
objection to the proposal you made, name-
ly, to have a separate cemmittee with the
full sanction of the party as such. Now
that this question has come before the
House, whatever that commitiee ubani-
mously decides—that is more imporiant—
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can be brought forward here as a Bill.
(Interruption). 1 am making my position
clear so far as my party is concerned.
There are certain things to be considered.
For example, there is the question of tele-
phone. Whatever fucility we are getting
here in Delhi, if that is extended to our
ncy, that 1d be a thing which
would enable us to surve the people betler.
Similarly; there are the postal facilities.
But so for as the amount is concerned,
there should be certain provisions by which
misuse will not be made. BStrong restric-
tions on that should be placed.

As regards the question of a steno-
grapher, our position is that no steno-
grapher should be provided to each
Member of Parliament as such. But we
will have no objection il a stenographer is
provided to the recognised groups in
Parliament as such, just as recogmised
groups have been prcwldel! with office-
rooms here.

const

Copies of uncorrected debates are
given to recognised parties. Like that
stenographic assistance also can be given.
For that, as you said, there can be a com-
mittee and their unanimous recommenda-
tions can be accepted.
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MR. SPEAKER : | em uying to put
together all the suggestions. There is
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already a committee for salaries and allow-
ances of members. You need not refer it
1o that committee. You may refer it to
some other committee. But not an impre-
ssion be created here that we are quarrelling
over salaries, etc. Let it be considered by
a committee having some constitutiomal
validity like a committee of the House
where all partizs are represented.

DR. RAM SUBHAG SINGH : This
Bill has proved to be controversial from
the very beginning. It had to be introduc-
=d after a division. In the speaches made
so far today we do not find any unanimity.
Mr. Banerjee said about something which
goes against the very priociple. He was
within his competence to say that this
Bill be opposed, though he did not alto-
gether rule out some concessions. Mr.
Jmanath also suggested that giving sieno-
graphic i e to rex d groups
will be a healthier practice. So, this
principle of concession has is wvirtoally
accepted by everybody. Mr. Limaye also
said that some telephone facility at the
permanent residence and some stenographic
altlowanos. :.

SHRI MADHU LIMAYE : | did not
say allowsnce ; [ said a post of wenogra-
phers be created.

DR. RAM SUBHAG SINGH : He
said some stenog i and
postal concession mly he given. But they
would not be dropped from the sky. They
will have to be given in terms of money.

SHRI PILOO MODY (Godhra) : The
idea is people outside may not know it 1_

DR. RAM SUBHAG SINGH: 1
accept it from our Chairman.

There was no commiiiee constituted
either by you, Sir, or by Government.
Mr. Barupal, Mr, Jadhav and certain
other members belonging to various parties
did meet and discuss this problem, and
perhaps arrived at some decisions. I am
not sure, because I was not a party to that
discussion. That committee did met once
in my room in my presence, but I left it
there. The suggestion given by Bakshi
Ghulam Mohammad is worthy of examina-
tion. He is a practical member-... |
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SHRI UMANATH : Others are im-
practical 7

SHRI RAM SUBHAG SINGH : That
is why 1 mentioned you first. But you
mentioned concessions after opposing the
Bill.

I know, Sir, the difficulties of hon.
Members. 1 am not totally unfamiliar
with the conditions of Members of Parlia-
ment because 1 have been a Member of
Parliament here since 1950. We have also
to look after our family members
(Inierruption) 1o my humble opinion the
suggestion given by Bakshiji is worth being
examined. He suggested a study made of
the vonditions of Members of ail group and
parties and see inm what conditions they
are living.

DR. MAITREYEE BASU (Darjeeling):
What about independent Members ? We
also need slenographic assistance. But
there is always discrimination against
independent Members.

DR. RAM SUBHAG SINGH: We
may include independents also. 1 know
definitely that conditions of Members are
very deplorable. Therefore, 1 want to be
guided by the advice -given by hon.
Members here. 1 know their feelings
1 know the feelings of every Member,
even the feclings of those who have
not participated in the debate. There-
fore, this qusstion as to what concessions
and facilities may be given to hon. Mem-
bers may be gone imto by a commitiee.
As you said, there does exist a committee
in regard to salaries and allowances of
Members. We can have virtually the same
personnel. We might with your permis-
sion add the name of Shri Barupal and,
if you like, I can also now become a mem-
ber of that Commitice. That Commitiee
consists of Members of both the Houses.
Six of the members are from Rajya Sabha.
They are named by the Chairman of that
House. The names of the Members as the
Committee is at present consfituted are :
Shri P. C. Adichan, Shri Kamalnayan
Bajaj, Shri A. E. T. Barrow, Shri Himat-
singka, Shri N.P.C. Naidu, Shrimati
Padmavati Devi, Shri M. B. Rana, Shri
Bishwapath Roy, Shri B. S. Sharma, Shri
A. Sreedharan. With your permission we
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may add the pame Shri Barupal and also
my Dame.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : And also the name of Shri
Bakshi Gulam Mohammad.

MR. SPEAKER :
Independent also.

You may put an

DR. RAM SUBHAG SINGH : All
right, we may have the name of Shri
Bakshi Gulam Mobhammad. Half of the
concessions like medical facilities, housing
facilities, telephone facilities, postal faci-
lities and others will have to be gone into
by that Committee. Therefore, I want to
be guided by your advice. 1 do not want
to impose my will on anybody. 1 am only
saying that it will be convenient if we have
the guidance of that committce. But this
will be a separate commitiee altogether.

Not thit committee.

SHRI C. C. DESAl (Sabarkantha) ;
Shri Gowd from the Swatantra Party should
be in that commiitee, because now he is
not in that committee.

SHRI SEZHIYAN : There is no
member from the D.M.K. there. .
( Imerruptions)

SHRI RAM SUBHAG SINGH : The

Committee would be constituted by the
Speaker and we will request the Chairman
of Rajya Sabha to nominate half the mem-
bers from that House. The membership
of ‘every party would be reflected in this
Committee.

SHRI RABI RAY (Puri): In that
committee the decision should te un-
animous.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :  What is the suggestion ?

DR. RAM SUBHAG SINGH : This
will be referred to a Commitiee to be con-
In view of this,
I would appeal to Shri Barupal to with-
draw his Bill,

SHR]1 UMANATH :
mittee | want to know...

About the com-
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MR. SPEAKER : The Committee will
come intc being only alter the Bill is with-

drawn. The Minister has requested the hon.

Member to withdraw his Bill in view of
his explanation.
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MR. SPEAKER : Has the hon. Mem-
ber the leave of the House to withdraw
his Bill ?

SOME HON. MEMBER : Yes.

The Bill was, by leave, withdrawn.

18.17 hrs,

MOTION RE : SALARIES AND
ALLOWANCES AND OTHER
AMENITIES TO MEMBERS

OF PARLIAMENT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) -
I beg to move :

“That the question of providing fur-
ther amenities and facilities in the
matter of salary, allowances and other
amenities to Membzrs of Parliament in
the context of the debate in Lok Sabha
on the 26th April, 1968 on the Silaries
and Allowances of Members of Parlia-
ment (Amendment) Bill, I967 by Shri
Panna Lal Barupal be referred to a
Joint Committee of thé Houses to be
nominated by the Speaker of Lok
Sabha and the Chairman of Rajya
Sabha, for examination and report ;

that the Committee shall consist. of

21 members, -14 from "this House and

7 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committes the quorum
shall be one-third of the total mumber

- 9f members of the Joiat Committes ;
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that in other respects the Rules of
Procedure of .this Housc relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

that the House recommends to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and communicate
to this House the names of 7 members
nominated to the Joint Committee by
the Chairman of Rajya Sabha.”

MR. SPEAKER : [ will now put the
motion to the vote of the House.

SHRI UMANATH (Pudukkottai) : Sir,
1 have an objection to the wording of that
motion. | am sorry [ have to object to
that. The motion is for the reference of
this matter to the Committee on Salaries
and Allowances.

MR. SPEAKER : No, no ; it will be
referred to a new committee to be eonsti
tuted. v

SHRI UMANATH : Then, my second
objection is this. The motion refers to
‘salaries and allowances, amenities and
facilities’. It should r:fer only to ‘ameni-
ties and facilities’. The words ‘salaries
and allowances’ should not be there They
must be removed. I am very clear on that

- (interruptions).
MR. SPEAKER : Only the name of
the C ittee is 'Ci ittee on Salaries

and Allowances’. That doés not mean
that every time the Committee meets the
salary or all eis i d That
Committee is oxisting all these years.- It
will go into the amenities for members.
Now, I will put the motion of Dr. Ram
Subhag Singh to the vote of the House.
After it is adopted, it has to bs sent to
Rajya Sabha for their concurrence.

The question is :

“That the question of providing fur-
ther amenities and facilities in the
matter of salary, allowances and other
amenities to Members of Parliament
in the context of the debate in Lok
Sabha on the 26th April, 1968 on the
Salaries and Allpwances of Members of
Parliament (Amendment) Bill, 1967 by
Shri Panna Lal Barupal be referred to
# foint Comaittes of the Houses to be



